
Factual & Action taken Report by Joint Commitlee in Compliance with the 
orders dated 01.08.2023 of Hon'ble National Green Tribunal, Principal Bench, 
New Delhi in the matter of Original Applicaion No. 428/2023 
Titled" S.C. Kaushal V/s State of Punjab" 

The Hon 'ble Principal Bench, National Green Tribunal, New Delhi, vide 

its order dated 01.08.2023, was pleased to constitute a Joint Committee 

comprising of Punjab State Pollution Control Board (PSPCB), Divisional Forest 
Officer (DFO) and Deputy Commissioner (DC), Kapurthala, in the matter of 
Original Application No. 428/2023 titled "S.C. Kaushal V/s State of Punjab" 
with the direction to visit the site in question and to look into the grievances of 

the applicant, verify the factual position and take appropriate remedial action 
by following due course of law. 

1 

The Relevant Paras of the Honble NGT order, pertaining to the mandate 

of the committee is reproduced hereunder: 
1. 

2. 

3 

The Applicant, S.C. Kaushal, President of Patarkar Morcha 

Association (Regd.), Punjab has sent present letter petition, which 
has been treated and registered as Original Application, 

complaining about encroachment on Gram Panchayat land and 
illegal cutting of about 150 trees by the encroachers. 

The Applicant has submitted that Lord Krishna College was 

constructed by Land mafia comprising Man Singh Dham son of 

Surjan Singh resident of Kapurthala and others by encroaching 
upon land measuring 10 acres 6 Kanals owned by Gram Panchayat 

Badshahpur, Block Dhilwan, District Kapurthala. The encroachers 
have illegally cut and sold about 30 years old 150 trees. The 

applicant made complaints dated 14.06.2022 and 16.09.2022 

regarding encroachments and complaints dated 16.09.2022 and 

28.12.2022 regarding illegal cutting of trees but no action has been 
taken on the same. 

Further, we also consider it appropriate that a Joint Committee be 

constituted to verify the factual position regarding illegal cutting of 
trees from the gram panchayat land and take appropriate remedial 
action. Accordingly, we constitute a Joint Committee comprising of 

Punjab State Pollution Control Board (PSPCB), Divisional Forest 

Oficer (DFO), Kapurthala and Deputy Commissioner (DC), 
Kapurthala and direct the same to meet within one week, 

undertake visits to the site, look into the grievances of the 
applicant, verify the factual position and take appropriate remedial 
action by following due course of law. The PSPCB will be the nodal 

agency for coordination and compliance. 
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2. 

3. 

2 

Action taken of the Committee: 
In compliance with the order dated 01.08.2023, Deputy 

Commissioner, Kapurthala constituted a sub committee consisting of 
Tehsildar, Kapurthala, Forest Range Officer Kapurthala and Assistant 
Environmental Engineer, Punjab Pollution Control Board, Jalandhar and 

this committee was directed to visit the site and put up factual report. 

Site visited by the Sub-Committee 

The site of Lord Krishna College, Village Badshahpur, Tehsil & District 
Kapurthala was visited on 24.08.2023 at 02:00 PM by the team consisting 
of Assistant Environmental Engineer, PPCB, Regional Office-2, Jalandhar, 
Naib Tehsildar, Kapurthala and Range Officer (Forest), Kapurthala as per 

directions of Deputy Commissioner, Kapurthala. 

As the contents of complaint had alleged that encroachment upon 

Panchayat land has been made, therefore, the officials of Department of 

Rural Development and Panchayats were asked to accompany the team. 

The Junior Engineer and Panchayat Secretary of Department of Rural 
Development reached the site. They informed that the building of the 

college has been constructed on private land belonging to the college 
OWner. 

However there is a patch of land adjoining to the college which is under 
ownership of Panchayat of Village Badshahpur. Barbed wire has been 

The officials of revenue department informed that the Panchayat has 

about 15 acres of land adjoining to the college premises. 

The spot from where officials of Panchayat Department claimed that trees 

were removed was inspected by the team. The team spotted stumps 

(remnants) of 11 trees at the site. Further, 34 logs were found lying at site 

which could be of about 6 trees. Pictures of stumps and logs are enclosed 

as Annexure-A. 

" The officials of revenue department informed that the premises of college 
falls in revenue area of Village Nizampur, Tehsil Dhilwan, District 
Kapurthala and the panchayat land is under revenue area of Village 
Badshahpur of Tehsil Kapurthala. 

placed orn edge of this land by the college owner. 
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4. 

5. 

"Thereafter the patwari of Village Nizampur also arrived at the site. He 

informed that the construction of college has been done in private land of 

college in revenue land of village Nizampur. 

Thereafter, Deputy Commissioner along with other officials of Revenue & 
Rural Department of District Kapurthala visited the site on Dated 
17.10.2023 and called the detailed report from Block Development and 

Panchayat Officer, Dhilwan. 

Block Development and Panchayat Officer Dhilwan in his report 

submitted that the Panchayat land measuring 6 Acre adjoining to College 
land, has been taken on lease by Mann Singh, the Vice Chairman of 
College at the rate of 90,000 per annum on 12.06.2023, the receipt of the 
same is Annexure B. 

Thereafter, a Self Declaration was also taken from Mann Singh, the Vice 

Chairman, Lord Krishna Educational Society, in which it has been 
submitted that the allegations levied by the complainant SC Kaushal 
against him is totally false and baseless. He has never encroached the 
Panchayat Land illegally rather he has taken the Panchayat land on lease 
at the rate of Rs. 90,000/- per year on 12.06.2023. He further submitted 
that the complainant SC Kaushal along with the Sarpanch of village had 
cut and stolen these trees and he had informed about this matter to ASI 

Paramjit Singh, Incharge, Police Chownki Baadshahpur. Copy of Self 
Declaration is Annexure C 

Salient Observations: 

3 

1 

2 

3. 

4. 

Construction of college has been carried out on private land, 

Barbed wire fencing has been provided around the Panchayat 

land by owner of the Lord Krishna College. 

Remnants (Stumps) of 11 trees were observed during the visit. 

Logs of around 06 trees were still found lying at the site. 

From above, it is cleared that Man Singh S/o Surjan Singh has 

taken the Land of 6 Acres of village Badshahpur on lease on 12.06.2023 

@ 90,000 /- per Annum and cutting of trees planted on the Panchayat 
Land has indeed occurred, but it remains to be investigated by the police 
as to who had cut those trees. 

Conclusion & Suggestions/ Recommendations 
The matter was discussed in length by the Joint Committee. The 
committee is of the view that No illegal encroachment upon Panchayat 

Land has been made by Man Singh S/o Surjan Singh since the said land 
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in question has already been taken on lease on 12.06.2023 @ 90,0007 per Annum by him. The evidence suggests that cutting of trees haS indeed been carried out on the Panchayat land of the Village 
Badshahpur, Tehsil & District Kapurthala. However, the identity of 
persons responsible for cutting of trees cannot be ascertained by any or 
the CiVil Departments present in the meeting. No evidence is found 
Which may suggest that the said trees have been cut by the said Man 
Singh. It is suggested that Plantation should be carried out on the 
Panchayat land by the Department of Rural Development and 
Panchayats in-coordination with Forest Department. Investigation should 
be carried out by the Department of Police as to find the responsible 
persons who have cut the trees. 

Environmental Engineer, 
Punjab Pollution Control Board, 
Kapurthala 
Regional Office-2, Jalandhar 

RangeForest Officer, 
Kapurthala 

Deputy Commissioner, 
Kapurthala 
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Stumps of trees cut down (some trees have re-grown) 

(Annexure-A) 
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More pictures of stumps 
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Name of Panchayat. 

Case No Judicialeterst aat 
Criminal•aHert/itaâ 

Date of Payment. 

Receipt No.laate/tg.. 
FORM-4 

TaxesftaH/H 

Name of Payoa.sJogaay. 

CompensationeHT/H314I 

Donation/es/H 

Govt. of Local 

Bodies Dríation 

Fee/tr/ta ,a93-y jo 00 
Fines/yars/qa X 

Arnexye-B. 

Signatues Sarpanch 

Amount Paid 
Rs. 
o0 

Total oO00 

P. 

Sahib Dayal G. Son, A.S.M., Jal. 
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feg fa àH.Á. àHS H8 

11-10-093 

Ameteeec 

fHe8 HaeT (CNR No. PBKPO2 

000384-2012) Suit No. 364 of 16-01-2012 ayas fe HSTI rer83 feT as fr . 
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